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between the Board and Government are 
0oing on. It is just possible that accord­
ing to the proposals of the Board, which are 
accepted» an amendment to the Constitution 
may become necessary. All these aspects 
are being very carefully examined, and 
it is hoped that we would be in a 
position to arive at a decision early.

S h r i  A c h u th a n  : May I kxiow the 
total quantity of spurious khaddat 
that is now manufacture in India?

S h r i  R .G . D u b e y  : We have no 
information.

Coal

*88oA« S h r i  J h u la n  S in h a t Will the 
Minister of P r o d u c t io n  be pleased to 
s u te  :

(a) whether it is a fact that the 
expenditure on the Coal Conmiis- 
sioner’s Office and in State collieries 
has inflated during the last four years 
and the production of coal decreased; 
and

(b) if so, the action Government 
propose to take in the matter?

T h e  P a r l ia m e n ta r y  S e c re ta ry  to  th e  
M in is te r  o f  P ro d u c t io n  ( S h r i  R . O . 
DnlMBy)s (a) The normal expenditure
on the Coal Commissioner’s Organisation 
during the years 1951-52 to 1954-55 was 
more or less steady.

While the production of coal in State 
Collieries duringthe years 1951-52,1952-53 
and 1953-54 was also more or less steady, 
there was a fall of about 2 lakh tonsm
1954-55- This fall in production is due to
shrinkage ô  working faces due to the age of 
the mines, exhaustion of reserves in some- 
quarries, tenyorary stopage of work 
and removal o f overburden by mechanical 
means and transitional and temporary 
difficulties because of a changeover from 
contract system of coal raising to depart­
mental working.

(b) To impove the working of the State 
Collieries Government have sanctioned 
various schemes. Two statements are 
kud on the Table of the Sabha showing 
(i) the development schemes already sanc­
tioned and (ii) the schemes proposed 
to be taken up during the Second Five 
Year Plan period to improve their working.

Appendix V, annexure No. 35J.

S h r i  J h u la n  S in ha  s May I know 
whether Government have taken into 
consideration the suggestions made by 
the Public Accounts Committee and the 
Bstmiates Committee in this respect 
before formulating these proposals for 
development?

Shri R. G. D iA ey  : As will be seen 
from the two statemenu placed on the

Table of the House, the suggestions made 
by the Public Accounts Committee have 
been obviously incorporated in the pro­
posals for development which have been 
sanctioned now, and those which are 
pending sanction in the context of the 
Second Five Year Plan.

S h r i  B h a g w a t J h a  A sa d  : May I
know hov9 far the proposed development 
schemes would help in removing the causes 
for the fall of 2 lakhs of tons in our pro­
duction, and how far they will increase 
our production in the near future?

S h r i  IL  G . D u b e y  : As has been 
suted in the second statement, certain 
methods of improvement have been adap­
ted, and development expenditure is pr<̂  
posed to be incurred in respect of mechani­
sation of mines, sand stowing, washeries 
etc. When this expenditure is incurred, 
it is expected that the fall in production 
would be compensated for.
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S p ec ia l M a r r ia g e  A ct, 1954
*839. S h r iS h r e e N a r a y a n D a a s  Will

the P r im e  M in ia te r  be pleased to state
the number of marriages renstered so 
far in all the Indian Missions abroad since 
the Special Marriage Act, 1954 was 
enacted ?

T h e  P a l ia m c n ta ry  S ^ r e t a r y  to  th e  
M in ia te r  o f  E x te rn a l  Aflpaira (S h r iS a d a th  A li iChan) i No marriage under 
the Special Marriage Act, 1954> ^

been solemnised m the Indian Missions 
abroad.
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